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IN THE CENTR AL .ADPIINISTft-AII VE TRIBUMAL

PRINCIPAL BENCH, NEW DELHI

OA 1888/90

Weu Delhi, This day of 26th August, 1994

Hon'ble Shri S.F?. Adige, PlembarCA)
Hon*bl0 Wrsi Lakshmi Suaminathan, OembarCO)

Sh, Gurmail Singh,
1^/ci Quarter N0,HC-19,
P, S, Randir Warg,
Nqu Delhi. ^ ApDlica;nt

(By Advocate % Sh, A, 3. Greual)

. Vs

1, Lt, Governor of Delhi through,
Chief Secretary,
Delhi Administration, Delhi,

2, Commissioner of Police, Delhi,
Delhi Police Headquarters, [*i. 5,0, Building,
I,P, Estate, Neu Delhi,

3, Additional Commissioner of Poll ce( Admn. ),
^ Delhi Police Headquarters,

n, 3,0, Building, I.P, Estate,
• Neu Delhi,

4, Union of India through.
Secretary,
Ministry of Home AfPfairs,
Neu Delhi, Respondents

(By Advocate : Sh. 0^ N, Trisal)

order(orO

The counsel for the respondents states that

the reliefs prayed for by the applicant have been

granted to him fully by the order dated 19,7.1993

uhich have been produced for our inspection during

hearing, Sh, Graual for the applicant also ccnfirni^

that the reliefs prayed for has been granted fully

to the applicant. Under the circumstances, this

application is alloued to be lithdraun as the OA ha«

become inf'ructuous,
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(i^rs, Lakshmi Suaminathan) (S,R, Adige) '
rar Member (3) nember(A)
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